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CENTHEAL ADMINISTRATIVE TRIFUNAL ALIAHABAD BENCH

ALLAHABAD
0,A,Ne, 1632/92
Smt. Sushilda Devi,.... arsssoshpplicant
Ve rsus

Unien of India and ethers, cesesec®ESPONdENnts

By Hon'ble Mr, Maharai Din, J,M,

The widew of the deceased emp loyee
pre ferxed this application under section 19 of the

f

Administrative Tribunal Act 1985 feor her compassiovs-/
nate appeintment, H |
2. The re levant facts giving rise te this
application are that late Shashl Kumar who was

a linemian died en 44971688 while working en duty.
After the death of Shashi Kumar the applicant whe

is widow moved an applicaticn fer being appeinte

en a suitable pest en coempassionate ground, It . ';'
stated that she has ne seurce of income and thEr&-_\\"}}-.l.
are three persons in her family te be supported -.11“\: |
by her, The applicant is VIII class pass and s
claims te be qualified te be appeinted en cémpa- |
ssienate cround; The applications of the applicant
dated 17,6.89, 1651C.90, 2:621991 ( Anne xure A2 ),

( Anne xure-A3) and ( Annexure-A4) are still pending
for diSpésal.

2. The respondents filed counter reply and
resisted the claim ef the applicant on the ground

that the petitiener was paid the compepsaticn en
account of death of Shashi Kumgr and she dees neot
deserve te be given appeintment en compassienate
ground.,

4, I have heard the learned counsel for the

partiex and perused the recerd caerefully.

De The respondents in their reply have
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said that the applicant was a daily ra;bted labour
assuch his widew 1s not entitled te ®t compassionate
appointment, It is further said that the app licant
W filed petitien t;mder the Workman Compensation Act
before the Werkman Cempensatien Commissioner, Agra
and she was awarded B, 71662,72 P, as a compensatien
améunt,
6% The applicent has stated that there is ne
earning member in her femily and three persons of &
her family are dependent on her, Merely that she -
has been awarded compensatien en account of degath
of her husband it do*s not disentitle her te et
appointment on conpassicriate ground because hew long
She and her faemily will keep on depending on the
amount of cempensation,
™ Admittedly late Shashi Kumar was appeintea
N4

5 as a dally wages labeur on l.4% 1982 and he cmt:i.nue._ '- ._

to work as a line man till 4,6{'1988 so he acquired \E |

i’

temporary status, The respondents have not disputed
that Shashi Kumar while werking en te lephene pole

at P.3, Atmadala in village Nunihai got electric
shock and he fell dewn, As 3 result his back bene
was broken and he was admitted te S;N% Hespital, Agra
and he died in the hespital en 4y9,1988, It is
sirang® to note that soon after the death of her
husband the applicant moved applicatien for be ing
appeinted on 2 suitable post en compgssiengt® croeungd

but his request remained unheard, The cendition of

the family of the applicant sfter the death of her

husband is indigent and distreaqgg snd she needed

immediate assistance, The applicant rightly relied

on the pronouncement of Hon'hble Supreme Court in

8 Case recorted in A,ILR, 1989 ( Supreme Cuurt>1976;i
!52 omt, Sushma Gosain and others Vs, Union of India and
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othersin uhich it had been helds

" We considered that it must be stated unequi-

vocal that in all claimsfer anpointment on

compassicnate grounds, there should not be. any

delay in =ppointment,

appointment on compassionate ground is to

The purpose of providing

- mitigate the hardship due to death of the

bread eamner in the family, Such appointment

should, therefore, be provided immediately to

redeem the fFzmily in distress, It is improper

to keep such case pending for years,

If thers

is no suitable post for sppointment supernumorary

post should be created to accommodats ths

applicant, "

8, Thus kesping in vieu the facts and circums

ces of the case I allow the application with the

direction to the respondents that the applicants be @\
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appointed on a suitable post on compassionats ground

within a period of 3 months from the date of

Communication of this order,

9, There will bae no order as to costs,

Dated: Allahabad
joh Feb,,1993
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Issue notice to the respondents to show

causs as to why the application may not be admitted.

Let counter reply be filed within four weeks hereafter.

Rejoinder, if any, may be filed within tuo weeks

thereaftor.

List this case on Ho / ?'3 for

admiseion. before Single Member Bench.
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